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ORDER 

 

 PER YOGESH KUMAR U.S., JM:   
 

  This appeal filed by the Assessee against the order of Learned 

Commissioner of Income Tax (Exemptions), Chandigarh [“Ld. 

CIT(E)”, for short], dated 25/04/2018 for Assessment Year 2018-19.    

2.      During the course of hearing, the trustee of the assessee filed 

a withdrawal letter expressing his desire to withdraw the appeal, 
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the same is taken on record. Ld. CIT-DR for the Revenue has no 

objection against withdrawal of the appeal by the assessee.  

 3.   In view of the foregoing; the present appeal filed by the 

assessee is dismissed as withdrawn.  

 

        Order pronounced in the open court on 22nd December, 2023.  

              Sd/-                                                                 Sd/- 
   (M. BALAGANESH)                       (YOGESH KUMAR U.S.)        
 ACCOUNTANT MEMBER                  JUDICIAL MEMBER                            
Dated: 22/12/2023   

Pk/sps  
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